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Need to $rengthen Panchayat System

*583. SHRI SHMNAND TIWARI: Will the Minister of RNCHAYATI RAJ
be pleased to state:

(@ whether it is a fact that the Panchayat system needs to be made more
effective and strengthened in the county;

(b) if so, the reaction of Government thereto;

(¢) whether Ministry of Rural Development is likely to provide a large
amount of fund for the above said purpose; and

(d) if so, the facts thereof and the item-wise details of the amount to be
spent on different issues?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(a) to (d)A Satement is laid on th&able of the House.

(@) and (b) The Ministry of Panchayati Raj (MoPR) has continuously urged
States/UB to devolve powers to the Panchayats in accordance with the
Constitutional stipulation. MoPR has provided assistance to States for capacity
building of Panchayats through the Rashtriya Gram Swéijga (RGSY), Capacity
Building grant of the Backward Regions Grant Fund (BRGF) and Panchayat Mahila
Evam Yuva ShaktiAbhiyan (PMEYSA) and promoted e-enablement of Panchayats
through the e-Panchayat schenfn untied grant is provided to Panchayats
through States for bridging critical gaps in local infrastructure in 250 backward
districts on the basis of decentralized planning under BR@fugh the Panchayat
Empowerment anéiccountability Incentive Scheme (PEAIS), MoPR has incentivized
States for devolving 3Fs to Panchayats, and has incentivized Panchayats for
performance.

TOriginal notice of the question was received in Hindi.
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(c) and (d) The Minister Rural Development and DrinkingVater and
Sanitation has suggested to the Planning Commission that 1% of the outlay for rural
development should be earmarked for strengthening Panchayats. Discussion with
the Planning Commission is in progress.
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SHRI V. KISHORE CHANDRADEO: Mr. Chairman, Sjrl agree with hon.
Member that infrastructure is the basic requirement for every PanchayatVeSir
have 2,40,000 Panchayats in the Countrythink, out of that, about 60,000
Panchayats do not have even buildings. In the BRGF Grant, there is a component
for capacity building as far as the BRGF districts are concersdfar as the
Capacity-Building Grant is concerned, it can be utilized for builgiagchayat ghars
in the BRGF districts. There are also a lot of schemes of the Ministry of Rural
Development, which are being implemented through Panchayats. Therefore, the
Minister of Rural Development also agreed that certain percentage from his
Ministry’s grant could be utilized for the purpose of strengthening the Panchayat
infrastructure; that will enable implementation of their scherAeady two per cent
of NREGA Funds has been given by the Ministry of Rural Development for creating
infrastructure in the LeftVing Extremism dected districts and in the IABistricts.

In certain IWE districts in the Schedulesreas, 75 per cent is given by the Central
Government and 25 per cent has been borne by the State Governments and in the
IAP districts 90 per cent is proposed to be given by the Central Government and 10
per cent will have to be contributed by th&at8 Governments. Sithis is a very
important factor The hon. Member had asked about one per cent grant form the
MoRD. Yes, Sir the Minister of Rural Development has suggested to the Planning
Commission that one per cent of the grant from his Ministry be allotted for building
up the infrastructure in Panchayats. This is still under the consideration of the
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Planning Commission. While the Planning Commission has agreed in principle, the
detailed proposal has to be approved by the Planning Commission. This will have to
be followed by approval of the EFC. The next step is the approval of the Cabinet
Committee for Economiéffairs. Since these are grants which have been approved
by Parliament, at the RE stage the Ministry of Rural Development will have to
surrender one per cent of the Budget to the Ministry of Panchayati Raj, which will
be augmented to this extent with the approval of Parliament. So, this cannot be done
without the approval of Parliament. It is a suggestion. In principle, it has been
agreed by the Minister of Rural Development. It has been agreed by the Planning
Commission.

It is being worked out and the moment this process is through, this fund can
also be utilised for building up the infrastructure for Panchayati Raj institutions
throughout the country
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SHRI V. KISHORE-CHANDRADEQO: Sir | would like to inform this august
House that Panchayat Raj is a Concurrent List subject. Every State has its own
Panchayat Rajct. It differs from $ate to $ate.
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SHRI V. KISHORE CHANDRADEQO: Sir there are 29 subjects which have
been listed in the Constitution after the 72mhendment which are to be devolved
to the local bodies. Many of thedes have not devolved all these have been
trying to persuade them, writing to them. Some States have done good job of
devolving these powers—KeraMest Bengal, Karnataka and Maharashtra. But it is
different in every State. So, when it is a State subject, beyond a point, it is not
possible for me to interfere or intervene. Depending on eAeryon Panchayat Raj
that every State has, they have to devolve the powers. In fact, it lies upon the State
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Governments also to provide infrastructure.t,Bwe are willing to give our
assistance to the extent possible, and with the availability of funds and whatever is
allotted to us by the Planning Commission in fheelfth Plan period, we have
requested that some funds may be allocated for this purpose. If that is done, we will
certainly help from here. But, unless the State Government take the initiative, it will
be possible for us to do it alone in the present Constitutional scheme of things.
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SHRI'V. KISHORE CHANDRA DEO: Mr. Chairman, Sjrl will not fully agree

with the hon. Member when he says that women in all Panchayats are remote-
controlled by the men folk or the husbands. That may be the case in some places in
some States, but we have very good examples, especially in our State where a large
number of women have come into local bodies as Chairpersons of Zila Parishads, or
Panchayats. They have been doing very well. They have been asserting. In fact, the
hon. Member will be glad to hear that in many cases, | have heard complaints in my
State, in my district, where men come and say that women are not listening to them
any more. | think this is a happy development that is taking place. | hope that this
will happen in other States also.

For this, Sir capacity building and training has to be given to these elected
representativesThis is why we give funds for capacity buildingThere are
institutes for this purpose. There is the National Institute of Rural Development in
Hyderabad. There are State institutes of rural development which also have training
classes, programmes for these elected representatives. RebantGhairman, Sjr
you will be glad to know that in Jammu and Kashralections were held after more
than a decadeéAnd, with the help of the Central Government, we have been able to
give training to 40,000 elected representatives from that State. So, this is an ongoing
process and all the woman reprdsg¢imes, who get elected, will also have this
training and they will be made aware of their rights and duties.
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DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, my question has been asked by
the hon. Member in a negative way

MR. CHAIRMAN: Then, you could forego it.

DR. (SHRIMATI) NAJMA A. HEPTULLA: No, Sir he asked it in a negative
way, | want to put it in a positive waySir, we started with the 33 per cent
reservation.The Parliament passed the legislation. Subsequestdiye &tes have
given 50 per cent reservation to women. | want to ask the hon. Minister as to what
kind of support the Central Government is giving to the State Governments for
capacity building of these women so that such complaints, as made by the hon.
Member do not arise .= ufd" @ S 9@ S=E @wEl ¥, | do not agree with
that.

What is the Central Government doing and what extra grant is being given to
the State Governments for the capacity building of those rural women who are
getting elected to the Panchayats? They are in very large numbers. Do you have
any survey showing how much capacity is built with regard to these women?

SHRI V. KISHORE CHANDRADEO: Out of the total elected representatives
that we have in our country think, one-third of them are women. In fact, as the
hon. Member has rightly mentioned, there are many State Governments which have
given more than 50 per cent reservation to the women. | am proud to say that my
State is also one of them. There are many other States which have done so. In fact,
there is a proposal to give 50 per cent reservation in ail the States. | think, that
proposal has been cleared by the Cabinet, and, probabland when the time
comes, either in this Session or the next Session, | hope this will be cleared by the
Parliament also.

As far as the capacity building is concerned, | do not have the exact numbers
and figures of how many of them have been trained but this is a process, which is
taken up by the State Governments and we are also assisting them as and when a
request comes. | have also written to several Chief Ministers and the Ministers of
Panchayati Raj offering them our help and assistance for capacity building for
elected representatives of Panchayats.

SHRI DEVENDER GOUDT.: Sir, fortunately the Prime Minister is also sitting
here. Most of the tates are not conducting elections regulahty our own $ate,
Andhra Pradesh, there have been no elections at all in the last three years. There is
no Sarpanch, no Mandal President, no Chairman of Zila Parishad. They are not
conducting elections on some pretext or the other
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Secondly Sir, it took more than forty years for this country to give
Constitutional guarantee to the Panchayati Raj Institutions. Even after twenty years,
no State has devolved the powers to Panchayati Raj Institutions. | request the hon.
Prime Minister to pleas call a Chief Ministers’ Conference, especially for this
particular subject, and, pressurize them in this regard; otherwise, decentralization will
not take place.

Sir, | want to know from the hon. Minister as to what action the Government
of India is taking against thet&es which are not conducting elections regularly
My second question, Sit..(nterruptions....

MR. CHAIRMAN: One question pleaselnferruptiong

SHRI DEVENDER GOUDT. : How many &tes have devolved the powers to
the Panchayati Raj Institutions?

MR. CHAIRMAN: Does it relate to the Question?

SHRI DEVENDER GOUDT. : Yes, Sir it is related. loterruptiong If it is not
so, then, what action have you taken in that regard?

SHRIV. KISHORE CHANDRADEO: Sit as far as elections to the Panchayati
Raj Institutions are concerned, grants from the Ministry of Panchayati Raj will be
withheld in these case®e have not been sending the grants due from my Ministry
to the $ates, which have not held electioAs far asAndhra Pradesh is concerned,
we have intimated to the Government Afdhra Pradesh from here that until
elections are held, funds will not’ be released by the Central Government, and, this is
as per general guidelines, which are valid for all the States. These funds do not
lapse but these funds will not be released until and unless the elections aksheld.
far as-elections iM\ndhra Pradesh are concerned, | am told by tage SSovernment
that elections have not been held because of a stay that was given by the High
Court. We have advised them to actually vacate the stay and hold electignas Sir
far as devolution of functions are concerned, we have been persuading and
requesting the States in this regard, and, as | told you, many States have complied
with it, and, they have been veryery responsive and positiv&his is done in
different degrees in ddrent $ates.We are still pursuing the matteBut, beyond
that, | think there is nothing that we can die will have to only convince the
States and persuade them which we have been doing.

SHRI DEVENDER GOUDT. : Sir, this is nothing but a violation of the
Constitution. ..[nterruptions..

MR. CHAIRMAN: No, no, please lfterruptiong.. This question is over
..(Interruptiong.. We are on to the next questionlIntérruptions..
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SHRI DEVENDER GOUDT. : This is a violation of the Constitution, Sir
..(Interruptiony..

MR. CHAIRMAN: No, no, please. Iffterruptiony.. No discussion on this.
..(Interruptiony..

SHRI PRASANTRA CHATTERJEE: Sif no elections have taken place
..(Interruptiony..

MR. CHAIRMAN: We cant go into a discussion on this. Inierruptions..
No, no, please. Irterruptions..

SHRI DEVENDER GOUDT. : Sir, for the last three yearsin{erruptions..
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